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because 1 made the policy decisions
some time about the 16th or 17th of
June and we thought that it was not
possible to give retrospective effect
because we were making a departure. |
Therefore we made it applicable from \
the first day of the next month namely, |
the 1st of July 1952. \

With regard to the provision of more
bathrooms or other amenities, I will
certainly look into that and if there are
.any difficulties which are being experi-
enced by the occupants, we will try

‘to remove them if they are found to be
_genuine,

So far as the question of refund is
-concerned, I think it is absolutely clear
and I have made an announcement that
these concessions will apply from the
1st July. Hon. Members will certainly
get credit for the over-payments and
those who are liable to be charged
more will be charged with retrospective
effect from 1st July.

Surr H. P. SAKSENA (Uttar Pra-
desh) : Is the difference between in-
session and off-session removed ?

SARDAR  SWARAN SINGH : Yes,
.that is removed.

THE PREVENTIVE DETENTION
(SECOND AMENDMENT) BILL,
1952—conrinved.

Mr. DEPUTY CHAIRMAN : Now
we will resume the debate on the Pre-
ventive Detention Bill.

SHRI P. V. NARAYANA (Madras) :
Mr. Deputy Chairman, the Govern-
ment would have done well on allowing
the existing law to lapse in the month
of October. I would like to go a step
further and say that it would have been
better if they had approached Parlia-
ment with a repealing Bill because in the
Statement of Objects and Reasons it is
said :

“The Preventive Detention Act, 1950, is due
to expire on the 15t October 1952. The pri-
mary reason for the enactment of this legis-
lation was to protect the country against activi-
ties intended to subvert the Constitution and
the maintenance of law and order or to interfere
with the maintenance of Supplies and Ser-
wices essential to the community, Attemps to
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do so, though considerably reduced in tempo,
have not czased and it is considered essential
that the powers conferred by the Preventive

-1 Detention Act should be continued.”

This Bill was not drawn in consonance
with the Statement of Objects and
Reasons attached to the Bill. Here,
according to them, such activities have
considerably decreased in tempo. And
again they deprive the people of their
right of freedom and liberty mentioned
in the Fundamental Rights guaranteed
under the Constitution. They say
there should be safety for the working
of the Constitution. Is it on those
lines, Sir, that this Act is being extend-
ed now ? Is it notin violation of the
Constitution which was framed by those
rulers ? If the tempo has reduced,
then what is the necessity for the Gov-
ernment to extend this Act for a long
period of two years—nay—2 years and
3 months, i.e. 27 months ? Previously
it was extended by six months and prior
to that by about a year and the present
period of extension will be one and half
times both the previous extensions put
together. When the tempo has de-
creased it is up to the Government to
come forward with a Bill giving it the
lease of fresh life of 6 months or at the
most one year. But instead of doing
that they want to have a very long ex-
tension for a period of 27 months. The
first question arises: where is the emer-
gency here ? Even according to their
statement there is no emergency. In
no civilised countries in this world are
such laws in existence in peace time.
If war breaks out and the country is in
a state of war, then I can understand
the passing of such laws. But there
is absolutely no emergency even
according to the Government. What is
the gesture shown on the part of the
Government ? They could have ap-
proached Parliament with a repealing
Bill and then if anything untoward
happens, they can advise the President
to prorogue Parliament and pro nulgate
an Ordinance. And then their hands
will be strengthened when they approa-
ch Parliament to make it a law by way
of enactment. Instead of doing that,
they want further to extend this for a
period of about two years. I think no
civilised country can brook this. My
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[Shri P. V. Narayana.]
friends—some of them—have described
this Rill as a black Bill and I also
endorsc those remarks. It is the duty
of this Government under which we
have been enjoying democracy for the
last five years to abandon such legis-
lation at least in future. Why can they
not amend the Indian Penal Code and
the Criminal Procedure Code ? But
in that case the courts and lawyers come
into the picture. This Government
has been terribly afraid of lawyers and
courts and of giving proper opportu-
nities and legal assistance to the accused
or the man whom they put under de-
tention. And here, Sir, such laws only
create a lot of provocation and if some
people are resorting to violent methods
it is by way of self-defence and nothing
else. Even now at the time of the second
reading, the Goveinment would
be well advised to come forward with
an amendment with respect to the
period of extension at least, and I hope
they will reduce it by a year and
three months so as to have it extended
for one year morc or something like the
15th of August which is an auspicious
day for us because that is the Indepen-
dence Day we celebrated and this
wonderful Act also would synchronise

with that.

They say that people have resorted
to violence and all that. But in fact
it is the Congress that has started this
trouble by setting fire to several police-
stations and railway stations and re-
moving fish-plates and killing so many
innocent people. They resorted to
violence. Mahatma Gandhi did not
approve of those violent methods re-
sorted to by the Congress. But what
did he do ? Did he reprimand those
leaders who were responsible for such
acts ? Did he remove some of them
from the Congress ? No, never. In
private something might have taken
place with which we are not concerned.
Apart from Gandhiji who was no*
officially connected with the Congress,
the Presidents of the different Congress
Committees have issued statements and
they are all parties to that. In respect
of the Communists also when top-
leaders were arrested or detained or
when warrants were issued against
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them they went underground. When
the Government ae very anxious to
arm themselves with such legislation,
the oiher people must have some arms
at lecast to protect themselves and
it is by way of self-defence that they
are collecting arms. E-e1 Gandhiji said
“Violence is preferred to cowardice.”
Naturally by way of sclf-defence, to
protect themselves they might have to
use violence at times, which was also
approved of by Mahatma Gandhi, Sir.

If there is some disorder in Sau-
rashtra or Telangana, why should this
Act operate all over India ? There
are so many parts of India where there
are no violent activities. So it is mean-
ingless to apply this Act over the entire
area of India. Even Mr. Chaman
Lall accepted that these people re-
sorted to violent activities only in
Telangana, It was only last year.
He read out from some book, the
correctness of which is not above
question. He said that between June
last year and January of this year there
were violent activities. Before the
elections came, something must have
happened, but fer the past few months
there are few such activities. That
party has now chosen the policy of
entering the legislatures and they have
come in sufficient numbers both at the
Centre and in the States, and now they
want to act in furtherance of this legis-
lative programme. But if the Gov-
ernment will not allow them to do that,
they may again resort to violence. It
is in the hands of the Government to
prevent them from doing it. It is in
the hands of the Government to see
that these people voluntarily give up
their violent activities. I am not
connected with the Communist move-
ment. Under this Act the District
Magistrate and the Additional District
Magistrate can detain any person, even
innocent persons like myself. If I
am independent, if I make speeches
against the Government, the District
Magistrate will be angry with me and
he may issue a warrant to detain me.

The denial of legal assistance to the
detenu is something I am unable to
understand. I think, Sir, the Ad-
visory Board should give all facilities to
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the detenu for having legal assistancc
to make his representation. There is
absolutely nothing wrong in that, and
I- hope the Government will accept
this amendment at the second reading.

Preventive Detention

Lastlv, a word by way of personal
explanation Mr. Ranga referred to the
zamindari abolition in Madras. Yes,
=Sir, when the Zamindari Abolition Bill
was on the anvil of the Madras Legis-
lature—I was then a member of the
Madras Legislative Assembly—1I oppo-
sed tooth and nail the payment of any
compensation to the zamindars, because
they were merely agents. Termination
of an agency rcquires only one yeat’s
notice, and so they are not entitled to
any compensation. With these words,
I oppose this Bill. ‘

Surr N. S. CHAUHAN

(Uttar
Pradesh) :

i GFo gHo W[igE ( 9AT 93W) ¢
ITEATIT AgrRy, e wspoadl Fa a3
% § G5 g1 TEAT & SHAT H ATER F7 @81
EAE 1 &I AT AR g wA wE
q AT FRATE FF 39 #1977 ¢ 218
¥HS FX N APl 9 T qUF ¥ TH FA
F I GIAAA g & @ AT F garfzay

AT T FE W g alE
¥ fadiedt g o< w1 fal gt wew ¥
faeelt € 1 ¥ ww=ma g o st o=
gy wmar fv g wIE awEr s )

g WU faga g fr 3w ¥ mmew

RS AGF 1T H £, AT HOF a8
d&a: ¢ 5 W & v 17 A1 sngedr
FIRT WA & | 2 & FaewErdr aned
FIT & AT HI9RT F 319 T SEHY
AT T | W AW Hr AT
yaear g+ fewn  ed, @ ug
WE, T W2 agd & wifes,
2EAT F BT qRAH &
EEER ) Ve, SR AT ST (% TaAT
a7 TEA § AR &t {®  anr ganfeg

|
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HIAF & QA E | T
AT F4Y 97 TE 2 ? A A ¥ gH®L
fo S F@ T %
g, g3HT &AW Fq'tior ch'sr’f a’r{ ERED
g g d fawd &8 wd s lqw gt
w1 T G21U AT £ 1 TR TAF FHIN F
fr 3o ga* TwAfaF @ frm &
gL sl SFH@ gHT, INA SAHT g
ERAER! §§ | W TUNR §FT IR
faerar & R s& fawan |, Sqaaw
(desperation ) %z qiiwfeF (poli-
tical) arfzat vdy &= wFmzw (anti-
social elements) &1, warwTa T Feat
F QLT AT oY g, igwr gurw wsay
F oz A AfAi 7 wew A wEwafedt
7 fag & e Fm ST F 9w W
SuF AT § W M | 3F TE Qv
oA §, S 2@ & (5F agA "aTAew
1 4 BT 07 SIWFAT BT AW F ST FRAT
21919 38 aufer il sadaar & am
q¥ gH&T T &7 @ g, 1y s+ e
F A TR wEIAAM FNE HA 9EY,
AT St 5 agifaw &7 ¥ fY 3-F% agt <4
AT AT E ) F AT wFT A gl
TG FW T W Fear digar g fw afe
qg T4 Bl AT § 9 7L, 35T TH AA
T3 § 79 F fFur a5 SWAT JIE
f&F 98 %97 FF FV AT AT FTEN 2 | 9T
gw AT § fw i @ sufsawa wadan
F AT G AT FifeF EIAFAT F 41 9%
T8 FITH &1 (400 FL@E T o9 AW
FYFT FIWEI F A9F1 0% frare
aFe@r g 1 wdT garR gt wAmE |
8 o fiste (M P.s) 73 7 staie
gfaatadt 7 ft 57517 @79 (lecture)
faar, qfaw (public) 7 i G—ﬁ% %W

ﬁu,
__(_\1
~
A,
=’

E‘m w’r s fear st g Fgg

T g, 9G4 o7 @raaR @it § Ax | queww se@@ w0 gl agd AIwar o
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SHrI B. RATH : (Orissa) It is not a
fact. I was also there.

Suri N. S. CHAUHAN :

=l gAo gdo @g: It is a fact
"gegiA war i 91 o AT AT @I |

DRr. R. B. GOUR : This is correct.

SHrI N. S. CHAUHAN :

St g0 GHo AgW : TF Ffaee
e Fg W& w4r gl & S gEk g
g adid

Dr.R. B. GOUR :

To ARo do MY: # ATFERIE
o 3¢_ 1 wroT AT A7 R@TE, AT I3

Mr. DEPUTY CHAIRMAN : Order,
sorder. Let there be no interruptions.

Suri N. S. CHAUHAN :

st @A Tqo WgW ¢ F1 B o
¢ fowgsia (refugees) &ram w4,
FEl WETTOM 1T FT 414 &F, fFarsfy
FT A FHT TF QG qLE ¥ ARAAT BT
gued] Y ats B9 1 i B S|
g o gadi s gEd §@ I A
&g FT THT FL AT Fitwmw A AT
g1

@T, weqfaee wrat #7 arq Sifsa
aa g gt A e g Wimfese  (soci-
alist) werama | T NS FE 9T FEW E
ffe & Tgw MEEE (raid these
ration godowns), i #1 33 w1 %
H@WE T | FAT AT 4TAE § | T ST
FTA ATH BT & AT | FF AT W FER
g1 mEHE@ ¥ fot safag s@r aamr-
7g T S EFATE 7 FfFA A 7@ gwIR
fam A T A BY g F 199 T QA
grgfrec €1 8 A1 7 €18, 5 sndy
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(violence )%t & ARA AT § A 1A
arasE (non-violence) &Y & & a3g
Aoy g) tofiw §wyged
f& z0% o swa erREE 1 @
AT qH AT ATAT §
“gaFT g A AW,
AHTT ZIAETEN |
§ATE AT AAAT &,

g g8 @G 7 N

”

zafeqd garR drafere ggragl =1 ar 33
F1aar g W g @ w33 FET v ol
TIT | o

¥ oz AR § A"F A FIAT FEAT
g1 gaar S FEAr =gar § v oSy
gfore Wi Wiy St owr AW 9 g,
AFIE F X I § AR ] (raid)
FUHT FTET &, T qLT Asi1a awerT fa ey
gk wegfaee W€ ay
gad faar 9% AT FQ § S Wy
g f 2z FroT F19a § % A%y AT F
gizamw (trial) #feZ=3 (dention )
grr &Y wdl =rfed, T 1 gar gfaee w v &y
(charter of slavery) #g TatHt #r -
AT T & A1 IHF HTAL AAMT T FTA
FAT T, IEMAT I T AR TF FeAm
7ér 21 fFT gak qrfeee wE oy
ag Ty & 0 ug av 35 § fo wsready
gt =rfgd ofpa g fedzm #1 #1qm,
ALY &1 FIT 47 797 v =wfed,
wq for gASEr  (emergency) &1 &
Fgal g fF At saar adf & a1 #ar g ?
s 7 feafa §, v Y 41 § SR oA faw
TH] & ST AAGT F] TFATY & 7 TSI MI/y
9T gIAr 3 A, MEHAT F1 FT S O
HIAS THAST THAT F G §, A@r 78
WEINNF FHaLW@E 39
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It § wmiEr o w40 =vEan, #ifE
ST Aty gavare W qewer & oy §

SER agT TT Tm AR A 4g fRarg
gad Afafaa gardy sfacicha  feals !
& g W sgd @<a £ 1 Aror foie | Al j
e, TRA g g, wrfwedi |
T w g foeag @ sar & wrg, |
F2M | FTA T E 7 W AT AAAL
T AT | BT 7ET &, AT 41 firg, o

AT RF A @E, o fr gy ¥ e 9y

gt Wit fa fergream el F 97 S,
forgg 1 gea I 1 AY FAT AT TANGT ARG 7

AFEr FAA zT §, GgadFy fF

gt qfams § FEr M E, UF @E
god ¥ g6l 2, walE @I @1 Wm |
ar fadl Ty | Fqs:‘rg B S | FIAAT (
¥ H< wfawim F1 90 F FE EE Qv
HFEHS gl 2, U LTTHEOA THIALT
BT FFT YgAT & b & W4T TsAg gl
fenet &1 wbeaT 21 41 95 a7 W1 TERET
g Atay o 34 Twwar (SFF@) §
ST # gark  yErEz (President) | €

fewut (declare) %%, afFa ol | |
STCAE ECCRE R I g R CZ I T O

sfqa T TTCF om™ g Aifgd | g
g Aqar wga d 99 faw st Fuw A
gewe (interrupt) T gy Far a1 {F |

AT SAEE 7 feawuT ¥ ater U [
#z (Parliament) fsadux
for Fvir & o fow sam Taedy g1 S
site aifemtdz F1 &= (session) wdY |
g1 T &I, a1 TEHA! BA AFTAT G
AT SU R W AR FmEE E
gl TH(T FF FD ¢ (F qie/ade Fiag |
qPrETc A v ATha 5 Tawr feasaz |
Feud, TaF fod ai wedifsz (Plebi- [
scite) @Ar =rfed &T ag maIA FE@T
ifed {5 guwey feadaz Frma ar aay ‘

TN
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W14 | ol wa¥  (emergency

powers) THHaS A 5 & fog agl g

FE &, §F T AT & a9 39 a%E @l

|1 AqeT H ST & ) 7w § 5

AT TFT F| TAFAT § AT 4 AT

ST A ST §e)

¥ S6g gaTHT §T9 R 929 SATRT FIAT

Y & 7 a5 4§ S FT, F HQ

HTAE( & fusg FW HW &, ALy Aifa-

WaTyT F faeg FW FT &, SHFT BIH

THST ATH AT FSTR F T fear sw |

# gamar ¢ f5 w7 1 gy & ager @
T 2 ) qg fadiga F37  are z9iR

frx, s (% g5t eﬁr" T TR (T T -

SHE AR AW H wis fexfa 2,

e B gar ¥ oH AT 7 AFH
FT a7 ¥AT |

g
" T g,

Q& ET A S AR Ao Fra |
F&Y ag qg AN (% 3177 aw19 afFa Fwvg g
(safeguards )¥E ST qFATS A IR

Z9a% FRA AN AT AN T RAC Y
gaeT feur &\ ofes wr am ¥ 9aF
WA E B0 AN TETi g [weR 4y
7 @ € % uo s U #Y a7 fe|ar
Tigd 2 Fr 2271 (detenn) F1 friwim
(representation )¥ 31wz (draft)
F33 & (5q axrar av graqr ar Arfed,
JEF AT F &g 536 T3 b #ifE T S7ean
g B gat weafnez fux g 56
S4TRT AT & | TARTAT & (3] F1 Ade-
WFATAIE | S UF G SAFT TTHE
g owur, @ f&T g8l A &g ane wi ’
FETAT AT HEN 5 TG 19T F i A GEHU TH
foadins ™0 FEAr g1 3H o aldw q
HE AET IN Girial § HIAT KETH A9
FT GHI § AT HIA ARiwH B TG
sSTOw@ 9%d &1 zAams ugfaum
i aifed) amarfeal Fa99  fadee
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¥ W G HW gEmea F1 o
fear &, Y ¥9aFz ¥4dy w7 gwifew
(proceedings) # &1 &4 T® TAT &
fr gensa (allowance) faesi =1fzq,
" cgzvers ( interviews) gid wfEd
RIEIT F SR F ar AU adt gAAs
g frarer Fax A g1 &g w& A0
“ofy 9T A ¥ HraEr SSIAA | el aF q4
AFAE, FEE | qiA woar A faedn g
# Ts gigat « w7 gfang A fwean

SurI B. RATH :

Aidlo T Moy Fr @17 F1 fasdi
*é 1 i

[ COUNCIL ]

SHRI N. S. CHAUHAN :

=Y o gge Wiga: Mifsdl w1 5w
“ToFar srar & a@ mifeat fredr &1 mifeat
qEA Y AL E | g TOF ST 1 G
@S wCH AATE ARG AW Ag AN qwA
F fRA R AR R A A g

fed, gk fd ok w1 IwrEw

- 9TEd £ | T8 FEA & 5 non compliance
-of order should not be
made an offence nx fafax =iw

g, A S e frewArd w1 e
g B gw arfee ) Saa e fasrwadt
FT o7 A1 S Y g Awfgg . &y

‘gg wdar g fr w3 e e
FAT 1. 39 I afs gAR &, wgrwy

QA FI7 a1 g, a1 Tha s ar ag

F F &F § foed #ow fear 3 o

"B T AT ZAT =ifEd o ga wfaeer |

qan Mt w R s A Wi A |
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fF gw & #t 9T TE Qe =Ry, a¥
¥ gy «AfYFTC AT ATfed | T 7]
gfawsgr w1 wm fear s % non-
compliance of order should not
be treated an offence @t f&x
TH FAA FT T AT FOWAT & !
TUT T °TgT I F TF qg7 a8 TH
g 98 ) T4 a9 F1 g9, s W agl
TqAY NI arg AT 99 39
T F a9E 1 39 R A & g R
AT F A AT @A el T
sfafras agi ox ag afqery ¥ a8 ==
g f& age (order) fefse Afaegz
(District Magistrate) & wfE
¥ 75 g =ifgg afes w4+
a1 (pass) FAT AfEA | | FgAT1 g %
99 3% gfawr g Fifs 77 av ot
#1 yTedy g1 g fefigwe afgse o@
BF g o ey Rl & st Ay
&1 fyer afgedal & sfasaedta @9 1
HTOFT @E  FO gV AV & T 3 %
ag wEr ATl F  aed 719 79 3,
TTAT AT FTOT T FHT F7 AT fazqrg Far
area 3 farg 37 Ryor wfegal &1 € o
AT &Y 9T 7 a1 g B g S e
¥ fefimar ufwede 2 98 faow € o
a9 ol | a1 ag sl G ff 3@
g o g | ag &, fw faer
afirerd FEfadt & s ¥ Suw Toa
TN F A 98 IHT a7 ¥ FILars
3 fow a@ ¥ waF a qEq, Haar
TETE |\ SR wTEE WY 9EA S¥ F, 98
W AT A WEET ¥ OUET F
FE | ST HT TEF T ag g
AT fF ag faorear & #1979 3,
™I A @ |

ok fox sy a3 &, =@+

"I VAT AR, IWY TR AT AR | B wlor A TR &, TAATH AR &F
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FA (poisons and black Act)
FRAE A% &, A FE | A a1 48w
g 5 fro graiagr 7 w9 w99 gz
# ag w71 a1 “Tooth for tooth
and nail for nail and so black
Act for black Acts.”

SHR1I P. SUNDARAYYA : It is not
'Wl_lgt I said. It is what Mr. Rama Rao
:said.

SHRI N. S. CHAUHAN :

Y TTo wqo WA : W A
AT FT AT A SFE | TEARE Y
AT HF FTS FT F1 A F §, WX
T G AqT B A w0 FY i
F@ E 1 39 faw &1 wq =Wy sy
o1 g, fReg 3% w1 oW
2 RaEINY ok wfmg | e
W T T=E, ST @ § q@r g,

. St o), feadt (liberty ) #t at ama

CF R\ I weR AT A AW A 3,
WY fF a1t star 71 g=AMz (instigate)
AT foad afed gl St T R
| 9% W § AT FOS S o Al
WRE | AT W oF safaq #r 9 F
wFIfaS & arat argat 4% At 7 o7
TE F%9 zafed gxag ¥ SR A7 a9
F fam s 3aFr mw@Er 29 ¥ foa il
T FTATF, fqa5T g0 w1e7 T Fgd
g, fady & = 2r

(Time bell rings.)

AT, 7F 97w B3 F7 AT
& faer, s uw & fame wik afys
STEAT E, 39% 1% 7 €94 @eR FT T |
TE T gER AR v & @wr ag war
¥ & B sArddr (democracy) =
qw Ao wr g | A d g g
TEAE 5 g awRd s o
FLaTE 71 &, forad fr 3t 71 @aw
& T IR F WA Ag N & B o
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F1 W 3 &1 gl Y, fom Fr gfawn

B AT HTST FT ATATEY G | 7T ATT AT

AW F1 g qE FT aF gfamnd g

g 1 foreg atma sty faasfa #) s Ay
@a 9gi f5F T ¢ A A T THaAT 8,

7 foa gear g ST T 9957 FA1 gHar

&\ agi g frd sy #, Py fre

faa} 1 @er @9 gt faar war € |

g g § 7

4 grs® (House) #1 wurar g
G BT ) WX F TF A AT FEA
wrgar g & s o @n sk a9-
A F WA A &, g a9 Ao 7 |
aFT ag el % it s i qraest
ere fd® (redical reforms)
M & AT ASgI FT g3ASL 1 IS
(struggle) &1 g Fw &, zafed
HTTFT THA QWY &, AG @A fawm §

# g oW ¥ a8 gea =g fE
g St &) fasrogra & At & s
e g P e faemRETT & sETT A
frard us Srer gaimfs ar g 1 s
aei framl 1 @dam fafem § 1 s
S ar wes  (strike) FA A&
R A-farERE w19 04 are § |
FAT TAY WA FT AT W | A &7
AT FY 1T WA JAT 3, Fal A FfoadT
¥ wel § 1 Sarer A weRt A AAAHR-
A AT AT T AT AR qIB A
gifqgag afad o ¥ fsd 9 @F
sTaHET A7 F & A8 FEAT g (% 4 fowe
(without ticket) & # =g Wi
#R gEq wradt Fgar § 5 s fowe
S & W AR AT AFTT FET
o) AT § SN a1 0¥ sAfER & &1 A
=t ey, o1 fr Afewre 9oq &1 9orR
¥ @I § | 39 q99 9g 7g A4 A4 %
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gy ara § 2@ &1 @iy e =@

sgfa &1 waguerse (exploit)
FEF AW FHfE I A IATT T
g =% g8 ar T8 5 e ageErd
q T 4T F |

", (Time bell rings.)

T AV agT G I wHT A FgAr
At | & {:¥R & a1 H......No. 88

[For English translation, sec Appen-
dix IT, Annexure No. 88.]

Suri, KISHEN CHAND (Hyder-
abad) : Mr. Deputy Chairman, I rise
to oppose this Bill on moral and politi-
cal grounds. I am surprised to find
that for the last one and a half days we
have been hearing such harrowing tales
of misery, of loot, of arson and of mur-
ders that one begins to wonder
whether there is a revolution in the
making in this country. Diwan Chaman
Lall gave us a picture of atrocities and
of misery everywhere. Let me, how-
ever, submit that the hon. Home
Minister let the cat out of the bag when
he told us that there are only 300
detenus, except for, Telangana, in the
whole country. In a country of 360
millions there are 300 detenus and we
are so mortally afraid of these 300
detenus that we think the heavens are
going to fall down and there will be
riot all over the country. Sir, if there
1s murder, if there is arson, if there is
loot, there are the laws of the country
for you to deal with them. If anybody
commits these crimes he can be hauled
up and he can be punished. There are
laws against these things. No Member
of this House is asking for the abolition
of the Criminal Procedure Code or the
Penal Code. They continue to remain
there. But this one is a preventive Act
which means that the person has not
committed a crime, but is likely to
commit a crime. The Government or
the officer concerned thinks that the
person may commit a crime. There
comes this element of guessing, the
element of suspicion. If it was a
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oppose this Bill. Here the Govern- °
ment or the officer suspects that a crime
may be committed. Well, even then,
if there were ten thousand or twenty
thousand people in detention, we might
think that it is a great number. But
the hon. Minister has pointed out that
there are 300 districts in our country
and there are 300 detenus. Each dis-
trict has roughly a population of 12
lakhs of people. This means one man
in twelve lakhs and it is said that he is
going to bring in a revolution. I am
surprised at the way the Congress
Government is getting funky. They
are afraid of one man in twelve lakhs—
the Congress that fought the mighty
British Empire. I would be the last
person to believe for a moment that the
same Congress is afraid of one man
out of twelve lakhs and should think

that he would bring revolution in this
country.

Sir, we have got to think magnani-
mously and be a little generous in
politics. We have got to think that
only one party has not the monopoly
of patriotism. All the Members who
have come to this House have come with
the determination that they want better
conditions of life in this country and
everyone of them wants to help in the
bringing about of these better condi-
tions in the country. So I would beg
the Congress Members to be a little
more charitable to the other side of the
House. There is a saying in one of the
plays of Gilbert and Sullivan that every
man who is born in the country is either
a little more liberal or a little more
conservative. It is a question of differ-
ent degrees. There is no difference of
opinion about attaining the ideal of
democracy, the ideal of a welfare state.

Some hon. Members may say that the

Communists have committed atrocities.

I do not denyit. But the Congress
Members will also have to admit that
those people are also fired with the same
enthusiasm and love of the country.
They are young men and if they were
misled- and committed some atrocities,
the Congress Members should have
come forward andshown generosity and

case of the commission of a crime, I | tried to lead them on the right path.
would be the last person to come and | As has been pointed out by some hon.
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Members, in 1920, when Mahatma
Gandhij led the non-co-operation move-
ment, there were plenty of atrocities.
Europeans were killed and martial
law was declared. Mahatma Gandhi
said it was a Himalayan blunder.

AN HoN. MEMBER : When ?

Suri KISHEN CHAND : In 1920.
All Members will remember it.

AN HoN. MEMBER : What did he
say ?

MR. CHAIRMAN : Order, order.

Surr KISHEN CHAND: I am not
saying anything against Mahatma
Gandhi. I have as much respect for
him as anyone else. I am only saying
that Mahatma Gandhi admitted that if
anybody committed violence that was
a blunder. He wanted non-violence and
‘he went on preaching non-violence.
But we do not have a leader of that
type now. If only he were alive here
he would have met the Communists and
weaned them from the path of violence.
Let us try to impress upon our Commu-
nist bretheren that when they have
adopted constitutional methods, they
may now give up violence. But the
attitude shown in this House is not the
attitude that will enable you to win them
Simply abusing people, saying that they
will bring revolution to this country,
because some 300 persons are let out,
and that there will be all sorts of trouble,
is not the correct attitude. Diwan
Chaman Lall has been a great patriot
and I expected that when he had
opposed in 1929 those black Acts, he
would come forward now also to say
that these are black Acts and we will
not allow our Constitution or the
country’s name to be sullied by these
bad Acts.

Sir, it is easy to give power to the
executive. The executive always wants
to extend its power and the legislature
in every country in the world is careful
not to give extra power to the executive.
I submit that in a democracy with a
parliamentary type of government the
main function of the legislature should
be to keep the executive in check. I ad-
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It is our own Government. Yet the
legislators are here to keep a check on
the Government of the people, that by
their laws the subordinate officers
do not get an opportunity of abusing
that power and of leading the country
astray. We do not blame the Home
Minister. But it is not the Home
Minister who is going to carry out these
laws. It is the judicial and other officers
who may abuse the power and keep
people in detention. This number of
300 does not include only Communists.
It includes blackmarketeers, profiteers
and people of that sort. So if you
deduct their numbers from the 300
then probably the Communists would
number only about 150. Thus it
seems we are mortally afraid of about
150 Communists, some 45 blackmar-
keteers and others of a similar nature.
The leader of my party has explained
at great length that in a democracy
these types of laws have no place and
I do not want to repeat the same argu-
ments. T would only end by saying that
we have been trying to make a moun-
tain of a mole hill. In the present
circumstances there is no emergency
and there is no need for such laws and
therefore I submit that this law should
not be placed on the Statute Book.

SuHrimaTi SHARDA BHARGAVA:

St AR Wi ERERIRIT
wgrea, faafea fed=ra (Preventive
Detention) fagas T #FTH T@T
I & oarg 9F A Aed &1 famw
ATETEFAT Q1A A, 9 ARF T8 F %
o UHEr A Arg g, f9aEr s
A AT AGH g g, IAteg ®
e ¥ fod @91 g% £ wefyar o
HETAT AT & ARl 9% qur dfeq AgE
¥ Aq@ | 1 gL TER AT Tg S/
#fifq &, N gw swag 3@ ®@ 2 fF agt
I S & fagim ) @3 ge qA1d *
FTRT qT T &5 F IF1 Iufeaa g
q%g aYE F IEfET ga gT W gah)

‘mitthat thisisanational Government, | JATd § T A L | AT AT AR

37 CS Deb.
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g Y § FTET AR AT 9 AF
g & gwd qge @R & fifd |
T THIARAF F——OT TG F AT
g e & ag G s afa sk
@axgr & @Ay 7 A 9 gaea),
®2, TF aqT G F1 A ¢ I
€| wmEaar & ag o™ we g 5w
F1 ST il T Ag F#1, fTeH ag TR
AR, @12 41 S §B W 98 I AT,
FL | OF ASF F| WIAAT F AR T T
g F g afs 3 eaem g q
g S | @ TEEEar & W OF &
Qdr 1 wAT T |, yaw usfat-
wad (Administration) § &@awar
T OF @ifad o grar g |

gt aT S faqme g &, 999 ST g

Fe1 war g % 3@ fadas g s
@Rl FT1 gaq fFar o1 wwr g |
zg & eadasas nafedig  (detenu)

#1 ag wmee four s Tk &5 =g
Iud MRS FT IS A e (trial) |

FU EF | WY ARF 7 g A qar F
AT F OF W ATH A1 MIATIA g Y

gz fr frafes fedem & w1d a7 § |

& ST 39F IR TFST T IGFT {FIAT
B T SEAT 97 QT F faiy 7 g
. weq #1 wgfea & sa | fafes fedam
¥ e @ ag & fF S A @ g aw
FIF o7 WIS SOH! 37 FTAT | [
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gz ofsew &wr dae  (Public
Safety Act) #v gaar fadw fraw
AT S TH IFL FT FHAF FH A7
# AT AT & | o A 7 age falm
FTJ ATA § 7e7 IAT a<g F A7 BT (B
FAT G qg1 W F4T o7 W& ?
73t # S [Fed) § fr 5@ faw & e
ST MFAT &, ST 919 8, 39 X fa=aT FI ¢
agaag 1 ur, fo feafs 9x s
T 39 aw & qfeow Ivdt Gz 71 faQw
fFaT o7 | S AER & 9T o AWK W I
Tow ¥ i T sqaee & wready &%
ATET o, B9 Ag Wgy 9 fF ST W
TS qgT TR 9, g9 AEL Aed 9
AN WY | | g7 TAF aWw &
ST faQiy fopom 1 g 9gg @ R a®
fFeT aw & g 3@ ¥ 99 T A
AT 9T QFLASAFL | AT T
EHIT 3 THAA T OAAT g T EATY
[AAAT FJAT 2 FT GFEIK TS @ &5
q1 39 I ¥ W ¥ swnifeq s=d ST FY
qagd a1 =g =fed v ufc o
SSTFIA A1 W | € a1 Y H&T FiAT
T UOTFIA § TIAT SR T0T T BIF(T
FT FAT & )

qgT & B A Fgi 9T g5 W #87 R
g7 & &1 F@  (Court) 7 fog awg
¥ o qFaW T &, T W TEE v
Tifgd | &w wAw g 65 fael qaaw ar
FEH AT J AT AT WEATE | gory

S§ wradt A1 g R 9, @ 96w stfsfiras fiFe (judicial procedure)

Wi ug & W § B ag snas v v s
o g § AT a7 F1@ F, Jar F
giaw & g fawd fager € 1 s fo-
freg fedaa 7 @15w 59 9@ ¥ & g&ar
g, 98 a1 A §EF | A& A

winAg gl 9 39 fegeg ¥ fa<s

# Aed ge aer 5 Fw 7 @0t F qa

\ STt 2@ st ¥ favaa 7 frerd, 99

F=ars AR FASIRIT ¥ g7 o qfvfag
€, TET 95 THA AT & HIT qE qAE A
Q=T T gar &) Sndl g | awmret &y
A QU AT FIET § AR TG W ST
g fraga & saw 993 § & wdg
T FTST 7 95T & %S gUE | AT
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FT qE @y § 5 e gy |
FHIT F3 A T9 T G F G5 O X
FAT 7t fgmra, I} % 39 (case)
e drasaragia &1 T |
el & o= e W W, W
ag A= TE ¥ IF I AT IFET ALl
FLTHATE AV ag dq I (T e | afg
RN THE I H =gl ag ¥ o 2
@l &, AAr ag ¥4 fraar &1 e a4l
A g, 3 3N T IaT 8 ) TR I9 qE
#1 AR FE! & god & agt 1| A
AT ST 5 ITF AARH BT G Te&L
R @ & smam, safs sw s & B
aul aF HFTAT F1 BAST AGT AT & AR
7 ¥ @7y § & wf e g F
BOREET AT FZ AT A1

s sfafaa g A € B o @
faafza fedrmm daz 4 e «1F AW
fomet wFEAT wer wr A 9w faeg
F1% W TATg Ag faw 39T, 98 wE Q37
fera g\ wagT g cEmT WAt g fE s
PR AN FIMT FW &, % T F
TR S aga & fwdw  (witness)
faw] st g awg avF T #7 g faedy |
faomr afidw S omar g1 A EI T |
g, A% fewms o faeda 3 7 =@
g\ 98 ww gar g fF Fd 9g 9w 9
FAURI | 9 awg ¥ g=ar fgeaq
frremr aga &1 qiFe g1 SaT € | 97 Sl &
faets aied awr ad faezqa fhearaga
& = & sar € | SgT ¥ SN0 AT
q¥ WY Ig e & [ AT AT & T A
gd g1 wifgd iy ag 8¢ o et &
AT &, WG 37 FT HR AU HSA
Fr 1 # AT F & FeA g FF w1 S fan
as =afig 7 TEEEAr 9T EAr S &
&, % W g F) wEgAar ax fawar 44l
AEN FI, TS A EaEi=ar 9%, a7 /W AY

|
]
|
|
|
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TIAAT I 4 3 TG FY eqaAa sy F
AW &, FAT GATL ITETFATT F7 a8 Faieq
78l & 7 3w T & oy #7 sE A
Fqaud § 7 9) AN, AT AT AR AR
F fomw & o & Fwwwrs g &0
ag a1 AW A AIH F HR A9 T
SHIT F GATY TATAT FY T FH 7
S gU & | 1T AT 9% T AGH THAT AT
fx 3o sl st wqaar & am
FUS ST FY EAAAT FTFILA IO Q@
g1 o AGE AT A AT IW AT
¥ safaava wa=ar & HEed T T FI
& “drefe 5@ Fifer e’ (The
devil is quoting scriptures) &
agt 9% ag FEAT Avgait 5 sl eacar
o1& g FY ST AT AR § IAW AW
FI TAGAAT TEl W A TF FfH b
TIGAGT A 9 & TATH] oA THT AT g1 I
gidvam ox sifmwr ragEar s fem
T=ET ST #) Tea A F1 g9 Gy S
gAR agt usmAw A Swawg § e
AT gravdl & W g, fwF ar &
EAR WE aFIET ST 7 Y w )
Fgl €, SEF I F AH SATRT FgAr T&l
Z | uug AT &Y |1 gAIR TS R
Y F USRI & AR G 9g FET fF ami o}
FE @ a@  AE0 &L W g | SR
Fal fr g 7 9 9% (third grade)
F areHT o7 T §, zElGA T eaaedT
g1 @rd o wEN e wf A
a7 & wifew IR A AFRED S
THTT FT (213, ST AT FE IS IS T
Wt wrfers £ g & Q1 F15 AT FTAQ
TR qEd TSYE el F AN
T frar & S SaT X AR qE@ X
FATAT FT 9 AT TR TFR & T
ST Wa & | FTHL A7 A SHAT A
T, W AT OB G §, 7 T
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[Shrimati Sharda Bhargava.] | ¥ q@q AT T @ WFT| L AFIR A

g1 F A WA g3 q A3 SO R® &, o afe are fad a3 & AT &

gt g fir @an @y ey & fRxw oEdd
FEIF A WERRNA AT TF
WY 73 ¥ § o Trorea 7 WS & w0
FY THER FT AfFT T W@, 9 ATTH 99
AT TE AT FHAT B

gl ST 1@ Fgd g % asean
T At T Wi mr, @ 7 9g Fga
fe ot dt =g 0 wma A& Tew &
HT ITHT AT FT FoT &k aXH
faeg® &Y I 7€ §, AT qG AAIART
THT Il ¥ oG S KL FAF N AT
TRl dE AW R owmEaw, 1’4t ¥
fogaas sq7 & wiaE & a9 F9
FW g I § A ITW W @R
I8l WEX 7 ITF AT 7 AT o &
AT ST I F AiF A F fFEE amwr
AR A, 41 IT 9 1 I gwen fpar
forad st &t « favam sa & A faar
TH | THSG A EV AT § ATTRT TF SETIEXT
S &7 AMEEAT § | FAAAW TGS H
feae wrm 9T J1 a9 afg® 9 Fawal
I & AH-FA FE S M | Frvme
F ANER T ATSE fFET W@, W
I IF ag THST AEL T | qATT A
TF FIET IFHIEATT TRITT & Ao
w1 (nomination form)w Ia% arq
FT TEATT T & FT IS, 34 &7
AT ATHS UF gl 91T erer
A wra fat ame SewT qHEAF A 3T
W A T TgT 1 I TS W ogEr
TR 9T AT Qo W@TE R AT AT A
& fFa AT ST 19 Wk ¢ ATEe g4 o
T & IO & TS 97 AE I,
it fr 5| & o HT T wW a4F F,

I ATH T FH A fomr w@T W
TR FE g gl W | <3 &g

TRl § 99T gC AW AFT AT a7 1@
g1 A frae & aF 37 T &
farFTT 99 T | ST ST 91 Al w5
g3 Y T3, AT AT § ST ETAT 1A
¥ afys TIFIaT ST THFAA AT § |
T quT T § IRIE &
FIF 43 A7 W@ 2 AT ITHT  Iearq &7
T G T AT § AR AG UTENT A
TATR AT TATTRITATRZ | AP
FTX AONRETRL F & STy & A gradd
FT WY aFST AT a9 T Wi g

Sur! M. S. RANAWAT (Rajasthan)

ST Qo UHo TATAT (TALATT): AZ A1
THo GFo Qo FATAFILHF TFITAE 7

SuriMaTi SHARDA BHARGAVA :

AT TTCRT AW & AT ST A0 F

T RfEET A AT FTTAEE fww
gug qyeaE § fyafes fewm @
F aga & AfaF  rEeEwa § | gaw
faar agt ax @1 7w we g f5 et
FT AT TG AT JT AN AT AT TFIA
e F1 ) afusw ¥ fod s afed
fF Y A1 WY T TG AT FTH FI ITRT
BT THE AT T ST IqFT TGS
#T fear S |\ AN @ A A1 0F
A A1 F q F30 g8 frar a7 =fed,
SY AT qfRT UF SHFEAT RY AT HLAT
ATEaTE | gAR afsz gu 7 faarg

“arfiqay ez TeTiTIATag:

&7 T TEIT T3q srraanfa:
FAT wW HE & for s gem, faw
AT qET, T W FAAK IFT AT &Y
STAT G, 97 F2A A1AT, G TS FITH 1T
i FT g AT, A & AATET & | A A
WY #g1 & fF T 5 3|7 Tewaas g

FTaFAT qa1 fFam AR T, 9 9l % | R 399 F1% I TELE |
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oM § AR TANg WS S

U F1 7 WY INVAT FEA § T F AN
# AU WRiCE TG ®N Tear gaAT
@a W ¥ wmifa qur semawdAT HO
W g S a7 F TS femw ot &
5T F31 & FIR FT97 F19 7 17 917 |
T SN &Y fair avg &1 o |1 6
5 ag wifa ok aawar 9 it g @
faea =195

TF AT AR AT H FA &, TG a8
R AT glm=eg S F a8 S & @
ag gl & 5 Uwea | afgs ser Usg
9T, W AG TG g | 98 Tg o1q a4l T2y
Feu aify afey @i ov Swirerd &
TSF A1, AL AT TR @ g @
g T gaFT guan & fog T 3w ¥ e
fer ST @I | ST O S g wwaT
qqr o7, 9 @A g WIE | TE AR
g & fog avg ¥ o< % Sfaw 7 s
TSI AF AR ME FHEAT F RN
FIX AT, THI q78 & 98 Saq
FA @ 3AF FRaflkag FuAT gL
§ ad g8 TEST F BT § T G
Ffeard mEw FT @ & ;AT T FIw
FIT @Y F T4 gL 2w &r anfa i
SAFEAT T AT FET A & | g |
St 3 SaT & GHA § AT O WAWET AT
oo 2, 9 ag AV ITH USA FT AW
G &

§ ¥+ | A8y FgAT A f AET A
29 fae & g1 38 I F I &7 FTEATEY |
1 OF & fou A A £ werFIA
Fair wrfid | 3@ faw & giu g g
& oqraaredi F1 UTT GFq v 2w H
mfg I =Eear FT F@AT 4T GFRA
faay fF gmu dw sTvmT Swiq w3
@) zafeu @ 5§ fadaw F1 9 @@ |

¥ wRdT AT F AT owar I B b
TFT waw gawnfa ¥ Eiga F3am |
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[For English translation, see Appensst

dix II, Annexure No. 89.] (_13‘/3
S iitet

SEr1 M. S. RANAWAT : I will»o
probably first of all tell you that I vvoulc!n
not try to answer the points of the hoh.?1
the lady Mcmber who spoke just now{‘“?
but I will rcply 1o Mr. BarkatullaBft?
Khan. Hc is an old friend of migéi=?
and he ccmes from Jodhpur. He seek ¢!
there was lawlessr.ess in Rajasthan arkd 17
he said that the Prime Minister, M#2ifT
Jai Narain Vyas, told him that he wé§" "
absolutcly rot able to control the Lot
and ordcr situation. I tell you that ’Is«m
why the people have not elected him* 327
that is why the people have not glveﬁhhJ
him votes. They knew he is incomp@i-=
tent. But then my friend with the herlii”:
of some of the Central Ministers ev8i®~
tried tomislead the hon. Prime Ministér' -
by seeking peimission to get him e}
stand for election again. I do nét>- I
know how he will fare again, but if hepd
is elected he will not again be able 3@13
control law and order and the Home"
Minister of India will be in great’éikf’_"
difficulty. I do not say, Sir, that irP*
Rajasthan no crimes are comimitted#™
That way, I do not think, any Statd-~
anywhere in India can claim that crimes %
are rot committed, that crimes were n#5:?
committed and that crimes will not B&53
committed. Crimes are committéd’:
everywhere, wherever the Ministﬁ‘yd
becomes loose, wherever the Adminfsc-': ‘
tration becomes weak. Wkhenever:
crime increases, it is a reflection on the’ ””
Home Ministry of a State ; it is a re-l’
flection on the police and the magistraey~,
of that State. In U.P., when ot
present Food Minister weas there, #¢:-
used to hear a lot of stories. It was h‘é‘ A
who with a strong hand saved U. P.<¥
from a lot of difficulties. For all the%'@"’

tates, particularly for Rajasthan, (¢
Central Government and tke hon. thg"
Home Minister has a special responsi?’,
bility. My hen. friends on the Cosz'
gress Benches say that there is enormou§
lawlessness in Rajasthan. They say’
that there is so much lawlessness in that
i Siate thatit locks ae if Ra]asthan was
situng on a volcano. If that is the;-
situation there, why don’t you declare’
martial law ? There is a strong case
for declaring martial law. Deciare

(Second Amdt. Bill 19<2
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martial law and hang every Rajput and
-every Jagirdar on the nearest lamp~post.
But what is the situation ? Only about
60 people have been taken under the
Preventive Detention Act. I will tell
my hon. friends, and particularly the
hon. lady Member who spoke just now,
that if you think that when this Pre-
ventive Detention Act is sanctioned that
ds going to stop lawlessness in Rajasthan
or anywhere else in India, you are
mistaken. It is the police, it is the
normal law, it is the Police Act, the
Penal Code and the other Acts, if they
are properly administered, if the magis-
‘trates and police and Ministers do their
duty—it is these that will enable you to
‘maintain law and order. I will give you
bare, simple facts about these 60 people.
Formerly, only the Pakistan border was
involved. But after the new Govern-
ment came into power, as soon as the
L egislative Assembly meeting took place,
they passed an Act effecting tenancy
reform. They effected a reduction in
the rents of the tenants. They
rushed the measure through. They
.did not call any committee meet-
ings. A fear psychology got hold of the
Rajasthan Government that the jagir-
dars might become violent, and they
started arresting people. Now, in a
particular area of Rajasthan called |
“Torawati, there are large numbers of |
Bhomias. You know, Sir, 6,000 or
8,000 army personnel were disbanded,
and all these people are still without
any employment. Fifty per cent. of
their pension cases have not been
decided. There have been schemes of
rehabilitation and land distribution,
but not a single person has been re-
‘habilitated or been given land. They
say, ‘“Your files are here”’. That is the
economic trouble. Those people
wanted to do cultivation of their lands.
While they were in the Army, the lands
were being cultivated by some others.
When they returned, they had nothing
to live on. Then we had our ‘Karya-
kartas’ goinground the wvillages and
taking up their cases as if to give them
help. T will tell you about Preventive
Detention cases. They arrested three
M.L.As. The first was Devi Singh
He was arrested. The case went to the
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High Court. The High Court, on a
habeas corpus petition, released him.
Another case is that of Garadan Singh.
The police who arrested them were so
incompetent that they said that Devi
Singh was somewhere at the time when
actually he was in the Assembly. There
is such incompetence among the police
and among the magistrates. But then
they said, ‘““anything is good enough to
hang an M. L. A. if he happens to be a
jagirdar or a Rajput”. The third man
whom they took was from Jodhpur
State. His name is Kesar Singh.
What happened ? The police went to
his old house and searched it. He was
not there. When he was returning,
they accosted him. “Are you Xesar
Singh” ? “Yes”. Then they took
him. Now, you will see how incompe-~
tent they are. The rules were made on
the 14th of May, as to how prisoners or
detenus are to be treated. One week
after, the man was taken under de-
tention. He could not be given jail
treatment because he was not a prisoner.
For three days the man was not given
food. He was a respectable man. For
seven days he was in kal-kotni. He
was also released. .

Then there is another case of Schan
Singh as also that of Balwant Singh and
Ude Singh. All these people have been
released either by a court or by an
Advisory Board. Now in Jaipur there
were Bhoomias. They said that these
Bhoomias are not going to obey. There
is a punitive police. But that was not
enough. So they said ‘Let there be
preventive detention’. And they de-
tained 13 men, Sir. All these 13 men
were brought in. The cases of about
11 went to the High Court. The case
was argued and the Government ad-
vocates found that Government had a
very weak case. In the meantime their
cases were examined by the Advisory
Board presided over by a High Court
Judge. So far as I understand, the
cases of two people only, Durga Singh
and Jagannath Singh, who were arrested
on oth July, are pending before the
Advisory Committee. Not a single
man could be detained either in the
court of law or by the Advisory Com-
mittee. Now, Sir, where was the
police officer’s competency ?

-
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Now, Sir, I tell you one story of my
own State. The Revenue Minister
had a feeling that the Udaipur people
should know that he was more powerful

than even the Rana of Mewar. He
:must show his might. Bija Singh,
M., I.A. was arrested. He was

arrested under certain sections of the
criminal law i.e. harbouring and assis-
ting of dacoits— a bery serious offence.
That man was brought handcuffed.
He was paraded aad brought in a law
court. The District Magistrate I be-
lieve was influenced by the Minister
that zamanat should not be accepted.
‘Who are the Diserict Magistrates ?
"The services story of Rajasthan is
harrowing. And that District Magis-
trate did not accept the zamanar. But
there is one fortunate thing in India
that there is a High Court and there is
‘the judiciary which is not influenced
by the party Government or party offi-
cials. The Judge asked : “Where is
your prima facie evidence ?” The
police had not even proper evidence.
So he was released on bail upto the end

of July. The case has not vet been ;

challaned. This all shows that they

were so enthusiastic to arrest the man, |

10 bring him to the court and all that.
Because that young man was married
to the daughter of the cousin of the
Maharana, they were trying to show
to the people and say : ““Oh, look here.
This is not the old Maharana’s regime.
See, his nearest relations we can hand-
«<uff etc”. This is about these cases.

(Time bell rings.)

Then again I tell you in Rajasthan
we had one Mr. Bannerji, Inspector
-General of Police of the Bengal Pro-
vince. That man came and was ap-
pointed as Inspector General of Police.
He was a very honest and intelligent
officer. He organised the police force.
But in the meantime Greater Rajasthan
came in and then we had some new
1.C.S. bosses coming from U. P. They
would not stand that strong Bengali
Inspector General of Police who was
too strong and considerate a man. So
they quarrelled. Then Sardar Patel

went to organise that place—that Birla- |
Then somehow or other .

jee’s place,
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‘ he had to resign and he submitted a
| report of about 500 pages to the Centra}
| Government. And after that we got
| another gentleman Mr. Misra—a very
valuable and senior man. (Interruption)
What I would say is that where there
is no good Government, there is bound
to be sometrouble. Evenin Chandni
Chowk or even in this very Parliament
House there can be some trouble if
proper organisation and good Govern-
ment is not there.

Then Mr. Misra came and he was
asked to enquire, but nothing happened.
He reported that there was nothing, and
therefore he was made to go back.
Now a gap comes in. Junior police
officers came in, and in between the
Ministry had done so many things into
which I do not want to enter. We
have now another police officer, Mr.
Billimoria, from Bombay, a very senior
man. So long as Mr. Venkatachar was
our Chief Minister, everything went on
well. If they are going to elect the
Ministers from among the elected men,
i Panditji said that if wrong people are

; elected on the Congress ticket, he would
; ask them to quit. The Rajasthan
i people are not foolish. What happened
| was that our ex-Ministers, ex-Chief
| Ministers and Congress Presidents were
] defeated and second-rate Congressmen
! got elected, people who were not
known to be bad because they were
new. I will ask the Home Minister
to pass not only this Act but also much
more stringent measures ; but you
please go there and administer it your-
self and not hand over your functions
to Mr. Jai Narayan Vyas and others,

- -

Seri BARKATULLAH KHAN:
i My hon. friend is mentioning the
names of persons who are not here to
defend themselves.

| Smrt M. S. RANAWAT : You are
| here to defend them. The whole
J party is thete to defend him. So, my
| request is that the Government of India
should send a person there of'the callibre
of the Home Minister, If you ask a man
of the calibre of the Food Miniswer, I
! would have no objection. The Rajas-
! than people voted for the Congress
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only with a narrow majority, and then
unfortunately all the top-ranking Con-
gressmen were not elected. (Time
bell rings.) 1 have only just begun.

Mr. DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta.

Sur1 B. GUPTA : Mr. Deputy

[ COUNCIL ]

Chairman, Sir, I rise to oppose this
blackest of the blackguardly Acts
that ever disgracéd our public life and
our partriotic traditions. I know,
Sir, ..

Surr O. SOBHANI (Hyderabad) :
Is the word “ blackguardly > parlia-
mentary ?

Suri B. GUPTA :
Act, not about you.

Diwan CHAMAN LALL (Punjab: My
hon. friend has raised a point of order.
Is the word used by my hon. friend,
which is abusive, a parliamentary ex-
pression ? He wants your ruling, Sir,
on the point.

It is about the

Mr. DEPUTY CHAIRMAN : It
is most unparliamentary.

Sur1 B. GUFTA :
I rise to

Sir, I submit

Mr. DEPUTY CHAIRMAN :
You first withdraw that expression.

Sur1 B. GUPTA :1 withdraw it
since it is unparliamentary. I would
like to tell my hen. friends on the other
side through you that they should also
learn to use parliamentary expression
when they talk about us.

Mr. DEPUTY CHAIRMAN :
I expect every hon. Member would use
only parliamentary words.

Sur1t B. GUPTA : 1 hope your
expectations would be fulfilled. Sir,
I rise to oppose this blackest measure
which has ever disgraced our patriotic
traditions. Now, Sir, I would not go
into its abuses, because if I begin to
recount the atrocitics that have been
associated with this Act, I will take

-
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hours. At every step, this black Act
has been attended with blood and
tears, boseness and brutality. So long
as this Act remains on India’s Statute
Book, India can never remain quiet,
for we have been given a behest by our
forbears to fight against such measures.

If the pillars of this House could
speak, they would have loudly protested
against this measure because our for—
bears here in these halls fought it when
the Congress Party had not crossed
over to the Maxwell-side.  Mr. Deputy
Chairman, Sir, I feel that this measure
has to be assailed {rom all angles be-
cause there is no justification for it.
It goes against all democratic princi-
ples, principles for which human gene-
rations have fought for centuries, prin-
ciples that were first upheld in the Bill
of Rights of the Americans in 1791,
principles that were fought for by the:
British and the French, principles that
have been fought for by our leaders
in the past, principles which are being
fought for today all over the world by
democratic and progressive  people.
Because these principles are vet un-
conquered and unconquerable principles.
They were incoroporated in the Uni-
versal Declaration of Human Rights as
adopted by the General Assembly of
the United Nations on 1oth December
1948. Article g says :

“No one shall be subjected to arbitrary
arrest, detention or exile....”

In this document where Human Rights
have been stated, there is a Preamble
which says : ‘

“Where it is essential, if a man is not to be
compelled to have recourse as a last resort
to rebellion against tyranny and oppression
those human rights should be protected by the"
rule of law”.

Those gentlemen of the Congress,
those disciples of Gandhiji who
preach one thing and practice another,
who mouth non-violence phrases only
to speak elsewhere through the mouths
of guns, will kindly note the Preamble
of this Charter where it is conceded
by implication, even by the United
Nations that under certain conditions
even retellion is permissible,
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If you want to stop rebellion of men
in this country, it is your duty, Sir,
to bring into operation democratic
principles,
not the rule of the truncheon, not the
rule of the gun, not the rule of might
that you possess today. 1 can tell you
that whatever the Congress may do,
they have not got enough gun-powder
in the magazine to crush the freedom
spirit of the people. The Indian
people would rather die on their feet
than live on their knees. I want to
tell very frankly thatitis not a question
of violence or non-violence, it is a
question of fighting for human rights,
it is a question of life and death,
it is a question for the future of our
generation. It was most painful to
hear the hon. Homec Minister, cne-
time disciple of Pandit Motilal Nehru,
one-time defender of the accused in the
Meerut  Conspiracy Case, speek in
the language of Maxwell and similar
others. It is a tragedy in our public
life that men who at one time inspired
a certain spirit in the movement of this
countiy have begunto assume the role
of those people whom we were taught
to hate. Itis atragedy of our country
today ; but this tragedy is nothing
new. It has become a part of our
life, especially in the higher councils
of the Congress where all ideals are
being atandoned with a rapidity which
one cannot comprehend.

Mr. Chairman, the hon. Home
Minister gave a background picture
of the Preventive Dectention Measure.
He drew his picture according to his
own lights. He stated so many things
which I need not repeat here. Inorder
to justify the necessity of this Act he
drew a kind of horrible picture but in
that picture scmething was missing
In that picture of Calcutta which he gave
he did not mention the defencelcss
women who were brutally killed by the
police firing in the streets of Caicutta
on the 27th April 1949. Nor did he
tell you in this House of the murder of
an expectant mother who was carrying
a child in her womb in a village in
24 Parganas. I would not go on mcn-
tioning misdeeds of this kird that have

establish the rule of law, |
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been committed because there is no
end of it. The leader of our party

has cited and given you the names and
numbers about such cases and called
upon the Government to institute an
enquiry. I wish the hon. Minister for
Home Affairs before coming here with
his brief for support for this measure,
had instituted an enquiry into the
allegations that had been made of
murders etc. Then he would have
known the truth. Therefore I will leave
this part of the story at that.

Now it has been contended by people
that this measure is absolutely neces-
sary because certain things happene d.
I may teil you straightaway that the
Communist Party of India when it
met in Calcutta in  February-March
of 1948, had nothing in contemplation
about violence or anything of that
sort. 'The political thesis of the party
is there still before you as a public
document. There is not the slightest
suggestion about violence or anything
of that kind. But the Congress con-
science, full of guilt about the Mount-
batten deal, realised that if we began to
expose the deal that had been made,
things would be difficult for them.
That is why with a fury that is un-
parallelled in our generaiicn, they came-
down upon our party and attacked us
unawares, carried out searches all over
the country, banned our piress and
drove us underground. Not that we
wanted to go underground. I was one
of those who went underground and I
say I did it because I did not want to
please and oblige Shri Kiran Shanker
Roy, the Home Minister of that time,
who brought out fantastic allegations
and talked of accumulation of arms
by the Communist Party and all that
but never discovered even a—dud cart-
ridge anywhere through the searches
that were carried out all over West
Bengal. That was the provaecation,
the political provocation—that com-
pelled us to go underground. After
that provocation some people were
naturally enraged, in the same way as
they were enraged when leaders were
arrested on this very day ten years
ago, and expressed their anger. Then.
a handle was found. More excuses were -
found to let loose in the country a veri-

-
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‘ table reign of terror, paralysing the whole
democratic public life. They departed
.from all rules ; and the truncheon came
to reign. Detention camps were es-
:tablished by these Congress Ministers.
.In the Dum Dum Central Jail where I
‘lived, three detenus were murdered
in cold blood in 1949. These are the
things that happened. I need not go
:into them. I only refer to them briefly
.to show how the Congress Govern-
-ment proveked the country and led to
-the situation which enabled them to
come down upon us with more measures
of repression. They started the era
of political repression all over the
country, respecting no law, respecting
no human values and led the country
-into a wilderness for which generations
«will remember them with unbounded

[ COUNCIL ]

shame. Therefore, I need not repeat
that story.

I should have thought that the hon. |
Home Minister, an able lawyer, would |
.come here to establish his case, a political |
case, for having this measure. He gave ‘
us an exposition of law and he did his |
job from his point of view very well.
I would like to mention here that thar
is why we want lawyers to defend also
cases of the detenus before the Ad-
visory Boards, becausewe know, Sir,
that if we have our little lawyer Dr.
Katju fighting for a noble cause they
will do much better than people who are
not conversant with the technicalities
and procedure and the methods of pre-
sentation of law, I hope the hon.
the Home Minister will kindly note this
point from the experiences of his own
performance.

Now, Sir, what is the case?

“Nothing. No case has been established.
Some mention has been made of cer-
tain incidents which took place in 1948,
1949 and 1950, but, we live in the year
of grace 1952. Now, what is the situ-
ation there ? The country is peace-
ful. The objective situation does not
at all allow for extraordinary measures
to be taken by any stretch of imagina-
tion. Now, Sir, we find there is peace
in the country and tranquillity pre-
vails not because the Congress has
succeeded in repression, but because
the people want to try democratic
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methods that are available to them.
Peace and tranquillity obtain in the
country and even so we find the hon.
the Home Minister coming before us
with his regrettable logic and expecting
us to support the measure which, in the
final analysis, only tends to provoke
the people, create a situation in which
Fascism may flourish, but democracy
never. That is why I say, Sir, this
measure one has to be put in the pipe
and smoke.  But, I know, Sir, that the
Congress heart is beyond my reach,
I cannot touch it. I know a great
transformation has taken place but I
wish I had powers to liberate the soul
of Dr. Katju of 1931

(Time bell rings.)

from the evil spirit of 1952, I have got
no such power, Sir. The bell is ringing
and I thought I would get a little more
time as the hon. Minister spoke for a
long time and there was a big Congress
tub-thumper here somewhere in the
House who also spoke. Well, there-

| fore, I thought I should be given a little

more time.

My contention is this : no justifica-
tion whatsoever, objective justification—
I am not talking about subjective feel-
ings, you may have all kinds of feeling
and I know that Congressman’s heart
is panic stricken and that has sneak in
his boots. There exists no warrant for
this measureatall. Ifyouwantto main-
rain peace, maintain the democratic
order, maintain the democratic atmos-
phere, give people freedom to express
their opinion and carry on their right-
ful movement. Do not fetter them.
Only then it will be possible to maintain
peace.

Mr. CHAIRMAN : Thank you,
Mr. Gupta. I want to tell you that
there can be great sorrow without
tears, great joy without exultation, great
passion without excitement and extra-
vagance of expression,

Suri B. GUPTA : But, Sir, ....

MRr. CHAIRMAN : That will do
now. Thank you. You will have an-
other chance, with the amendments
and so many other things coming in.

(Time bell rings.)
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Sarr B. GUPTA :
three minutes, Sir.

I only want

Mr. CHAIRMAN : No, no.
Katju.

Dr.

Trae MINISTER ror HOME AFFA-
IRS anp STATES (Dr. K. N. Katju):
Mr. Chairman, we have heard very
eloquent speeches, moving speeches and
a lot of acclamations. I must confess,
however, that though I may be con-
sidered heartless, I have been left
absolutely cold. The last speaker
referred to the Declaration of Human

"Rights. Everybody accepts  that.
There is some reference there to due
course of law. When we come here,
the Government of India comes here,
-to Parliament, for legislation, Parlia-
ment enacts a law and that is the due
course of law, as I understand it. There
is a lot of difference between acting ac-
~cording to the arbitrary discretion of the
executive and acting according tothe
-procedure, what is called in the American
phrase, “ due process of law . Now,

I have been asked over and over again
by many hon. friends some of whom I
hold in great esteem and affection,
"““You have given us no facts. Nothing
has been stated to us. What is the
ground for your coming here for ex-
tending this Act ?” When this was
said here and argued here in a variety of
ways, I was reminded of a day in the
.Allahabad court—I believe it was
in 1917 or 1918—and I was sitting in
court appearing in a case. My oppo-
nent was arguing and the learned Chief

_Justice—an Irishman—I do not know

whether he is alive now, but one of the
~most brilliant men I have come across—

. he said to my opponent, naming him :
¢ Mr. So and So, you could take the
horse to the pond but you cannot
make him drink. Either you don’t
understand us or you cannot under-
stand us.” Now that was a judicial pro-
nouncement that I am quoting, other-
wise I would not have said it myself.

Now, what more proof do you require
than the speech that was delivered by
-my hon. friend opposite ? We are
all responsible men here—Members
of Parliament—speaking of the two
Houses together, 700 men. In the
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House of the People, they are repre-
sentatives, directly elected by the
Indian people, here we come again by
election, but through a somewhat in-
direct process. We read newspapers
daily ; we hear accounts of Saurashtra,
Rajasthan, West Bengal, Travancore-
Cochin, Hyderabad ; it is not what
we hear—they are the under-currents.
Just fancy to yourself—I repeat once
again I speak without any offence,
without any malice  whatsoever—if
my hon. friends here in this calm
Parliamentary atmosphere could speak
in the language that they did here,
just fancy when they go to a public
meeting—a meeting of the masses—
what sort of language they would
speak. I tell you with all confidence
that for this Bill no other justification
is required—absolutely none—than the
speech that was delivered by my hon.
friend here yesterday morning. Just
consider that I have throughout these
discussions never named any parti-
cular party. I have said over and over
again that this Bill is directed not against
parties—political or otherwise—groups
or associations. It is directed against
individuals. The time may come when
if we find that groups and parties and
associations are combining together
for a particular purpose, then to quote
the famous judicial dictum, the arm
of the law may be found long enough
and strong enough to reach any offender
whoever he may be. I might say that
the Government of India may take and
follow the advice given by one hon.
Member there and some hon. Members
elsewhere and ban the whole party.
This is not a matter of personal choice
or personal predilections or homage
to mere theoretical doctrines. It is
a matter of peace and tranquillity
in this big land, and if they have got
to be banned, well they will be banned.
I entirely agree with hon. Members
there who said : “Well, if you are
governing, govern ; otherwise get
out. Geton,or get out.” You cannot
do it with mealy-mouthed phrases
with this current running. I hate to
discuss Telangana every time. When
we are in 1952, we are flooded with what
happened in 1947 or in 1946 and even
before that.,  “The Nizamshahi was
very bad, Telangana was oppressed.
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The cultivators were groaning. The
Razakars were shouting. And all sorts
of things took place.” Sir, from 1946
10 1952 six years have elapsed. It was
not a gentle situation. When you start
a civil war and the Army has to inter-
vene, the Army has got only one thing
at its disposal, and that is the gun.
The police may have a lathi. The
soldier— the Indian soldier, the British
soldier, the American soldier—has got
only a gun at his disposal. I was not
here ; I do not know much about it.
They say that the police started ir.
There were excesses. The military
came along. They started it, And
the wonderful point is this. This may
bethefault of my upbringing. A lawyer
has got to be precise. If I were to
say to a judge, “‘five thousand cases of
this kind have occurred”, do you
know what the answer of the judge is
goingtobe ? ‘““Youare exaggerating.”
How can you say so many thousands—
round thousands ?  Everything in
thousands—never is it 4,999. Here
is my hon. friend counting in thousands :
loot, 9,000 ; 300 women raped ; 400
children tortured—all quite large figures

Ssr1 P. SUNDARAYYA: Ap-
proximate figures.

Dr. K. N. KATJU ....... as if
they had taken an actual census ! Let

us leave it there. Who started this,
we do not know. Murders tecok place.
People rose up in arms. Against
whom ? Is it Korea ? Is it South
Korea and North Korea ? Are you
going to have truce, and conversations
carried on as they are being carried on
in Pan Mun Jon ? I was astonished.
I had heard it before. My hon.
friend says : “Look at my gentle-
ness. Imadean actual offer. I have
£Ot SO many guns, SO many sten-guns,
so many bren-guns, so much ammu-
nition ; and I actually offered to present
it.” Negotiations to take plece on what
basis ?  “Do not arrest me. Give
me a sort of general acquittance. e
len aur de aen. We agree to settle
the account,” Are you talking with the
Government, or are you talking with

[ COUNCIL ]
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your enemy ? - Sir, no Government
can remain in any country which camn

compromise on these terms. Hon.
Members should realise what the situ-
ation is going to be ......
_ Smrr B. GUPTA :  Gandhiji did
it,

Dr. K. N. KATJU: I am not
going to be interrupted.

SHrr B. GUPTA : Sir .......

Dr. K. N. KATJU : I am not going-
to be interrupted, Sir. The hon.
Member should listen. I am not going
to give way, unless the Chairman di~
rects.

Mr. CHAIRMAN :
Minister may proceed.

Dr. K. N. KATJU: They are
going to dictate terms to their Govern-
ment. They may be patriots. Other
peorple may call them murderers. They
may bc robbers, other pcople may
cair them Robin Hoods. They may
burn villages, other people may calt
them people who clear up the village
refuse, dirt. It is not going to bea
truce. I may acsure you on one point

| that so long as tire Government exists,
| do what you like, but it will not enter
mto  negotiations on those terms..
You may keep your arms. You may
go into the jungles. Say what you
likc and behave as you like and live
as you like but Government will not
be going to settle with any section of”
the community that holds out these
threats. This is going to be Govern-
ment and not a farce. Let us be clear
' about it. I was rather surprised to-
hear something. I must say I hold-
them in very great respect and affection.
The whole country does it. While
my hon. friend Acharya Narendra
| Deva said lots of things, he never said
| this thing as to what his opinion was
! in regard to this aspect of it. What
i would he do if he were here 7 Would
| he enter into negotiaions ¢ My
hon. friend went into minute details...
legal advice here or legal advice there,.
legal advice before a representation:

The hom..
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was made and legal advice after the
representation was made—but the
fundamental question is there. What
have you got to say about it ? This is
the under-current which is flowing in
this country and we have got to face
it. Otherwise I do not know what
will happen. 1 was really very happy
to hear from my hon. friend that they
loved the country. He referred to
Kalidas.  Of course I do not know
Kalidas. Ihave only readitin a foreign
language. I think he also referred
to Vikramajit. He said “Our heart
is over-flowing with affection for our
country.” This reminds me of a book
which I was very fond of reading in
my college days, Sir.
.me. Itwas Boswell’s ‘Lifc of Johnson’.
Dr. Johnson was a very famous con-
‘versationist. He had strong  anti-
pathy for Scotchmen. He was talking
to a Scotman once in his usual style
and decried Scotland in every way in the
presence of that Scotman. The Scot-
man said. “But Dr. Johnson, you will
-agree that Scotland has many wide
prospects.” Dr. Johnson immediately
said :  ““ Yes, Sir. Scotland has many
wide prospects and Iceland has noble
wide prospects. But let me tell you
that the noblest prospect of Scotchmen
is the high road that leads him to
England.” Because at that time Lord
Bute and other Scotchmen were there
in London. So I tell my hon. friend
opposite and many of his associates
that whatever their love may be for
India, the noblest prospect that they
have got is the high road that leads
them to some other countries both in
the East and in the West. So we
know where we stand.

My task has really been very much
lightened by the speeches which have
been delivered by my hon. friends
opposite. But democracy is of two
ways. One of the misfortunes of this
generation is that the same word is not
used in the same sense. The same
word is used in the East in one way
and /n the West in another way. The
word democracy there is the power of
a particular party. You have elec-
tions. One list is put before the
electorate, no other candidates. The

It fascinated

[ 9 AUGUST 1952 ]

|
|
|

l
|

|
|
|
|

(Second Amdt.) Bill, 1952 3718

results are announced. 99°9 per cent.
of the electorate went and voted. That
is democracy there. They love it.
They likeit. But here is also this demo-
cracy, and I would beg hon. Members
opposite to say whether in any other
democracy a House of this dzscription
is conceivable, in the couatries from
which they draw their spiritval ivspira-
tion......

SHr1 B. GUPTA : It is, that is
your trouble.
Dr. K. N. KATJU:......

Spiritual sustenance and to which they
are affiliated in spirit. Will speeches
like these be permitted ? Is it con-
ceivable ? I say, go to other countries.
In the United States of America they
call it ‘“un-American activity.” You
know what it means. In the United
Kingdom, there was one member of the
Communist Party in the last House.
I know the name but I have forgotten
1t.

AN Hon. MEMBER : Mr. Galla-
char.
Dr. K. N. KATJU: Here full

opportunity was given. Some people
might say it was a mistake. Full
opportunity was given. People came
and said whatever they liked to say.
I am not going into the merits. They
say that in Telangana they won the
elections. They won because they
terrorised the people. Thevilest things,
the most extraordinary  things—if
I were on a public platform outside,
I would have used a much stronger
language—were  said; every sort of
charge was made as if we had become
tyrants, we did not love the land, they
are the torch-bearers of liberty and
democracy and we are Fascists, com-

munalists, goodness knows what we
are.
Then, my hon. friend, Acharya

Narendra Deva—he will pardon me for
saying so was a little doctrinaire.
He talked of personal liberty, as if the
Congress had lost all touch with the
masses, all touch with the classes, all
touch with personal liberty, and had
turned to other shrines to worship
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other gods. He referred in passing to
the fact that I had quoted in the other
place some passages from Mr. Herbert
Morrison’s speech. I did but not at |
any great length, and I would like,
with your permission, Sir, to read a
few lines. I quote him, not because
I wholeheartedly agree with him—
his way of thinking and my way of
thinking are different ; I have been
brought up in a different school—but
because he is a genuine Britisher, a
Labour man, brought up in the highest
traditions of liberty, freedom of the
individual and all that, and the debate
was on a similar motion, motion relat-
ing to some procedure and administra-
tion of the Detenticn Act. That was,
1 believe, the second year of the
War, the commencement of the second
year. It was the commencement of the
second year of War and a lot of things
had been said cn the lines which were
pursued here and this is what Mr.
Morrison said. He refers to the speech
of Mr. Stokes and says :

I say to my hon, friend that the state of
mind in which he made his speech today,
that classical liberclism: which maintains that
there must be this, that and the other right
maintained in all circumstances will not win
a8 war.>
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He was referring to the war. Then

he comes to a much more apposite
feature :

. “If you run a war in that way, you will Icse
it. If he tries to run a social revolution”

That is more
situaticn today

applicable to our

“he will lose it. When will my hon. friend
learn from the lession of Germany ? What
is the lesson of Nazi Germany ? It is that
the Republican politicians of that time were
too soft.”

That was the German Republic
which I think came into existence some-
where about 1925. ‘
Suri B. GUPTA : 1922,

Dr. K. N. KATJU : Before Hitler
got into cminence and got into power ;

5 p.m.

“It is that the Rcpublican politiciarns of)
that time weie tco scft—rot that they were,

\ [ COUNCIL ]
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too hard—in applying in what was a revolu--
tionary situation classical liberal doctrines-
and so on. I am sure that my hon, friend
would have dealt properly with full legal ad-
vice and procedure, with Herr Hitler if he-
had been in Germany at that time.”

And then hLe goes en, after an in-
terruption :

“I come back to the history of Germany,.
and I beg the House not to forget it, I par-
ticularly beg my hon. Friend not to forget it.
The German Government of that time res-
pected very fully these principles which are-
now urged upon me, and the result was that’
Herr Hitler was dealt with under a very gentle
law. He was put into prison under very gentle
circumstances. He also was not treated a
criminal prisoner. He was given rights of
access, and other persons were given rights of
access to him. He was allowed to do almost
as he liked. In a few months he was out.”

I am reading this because Hitler
was a man whom hon. Members do not:
like, nor do I, nor anybody:

“If I had been running the German Govern~
ment at that time that man would never have
got out. He would never have survived. He
was an enemy of the State and he ought to.
have been shot.”

And then he said—and I would re-
quest the House to particularly note
this sentence :

“In situations of war, and situations of revo.-
lution,”

andwe are going througha revolution—:
a social revolution :

“if you are to be soft and preserve meti-
culously liberal dectrires and principles which
may be, and are, ordinarily right and defen~
sible, and if that is the line that Ministers are
to follew, I weuld only say to bon. Members:
Take my advice, do not be a Minister in those
circumstances, because it will be exceedingly
dangerous for the security of the State or the
success of the cause,”

I rced this because it comes frem a
Britisher, net that I adept it. We
arc passing through, Sir, a social revolu—
ticn and

Sur1 S. MAHANTY : On a point
of infocrmaticn, Sir, will the heon,
Minister please define what a social
revolution is ?

Dr. K, N. KATJU: 1 am not

answering any  questiens.

SuerI S. MAHAN'TY : Tken what
is the use of our listening ?
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Dr. K. N. KATJU: A social
revolution is one where a particular old
order is fading away and . ...

SHr1 S. MAHANTY :
to fade away.

Dr. K. N. KATJU :....and a new
order is taking its place. That is what
I call a social revolution. When I
started life twenty or thirty years ago
I saw the social structure of that day,
with so many =zamindars, jagirdars
and others. In the High Court fifty
per cent. of the cases I was conducting
belonged to the zamindars, jagirdars
and they were all about sales, contracts,

It is bound

etc. The feudal structure in society
was in full play. But in the U.P.
zamindars are gone. The whole

character of litigation has changed.
That will be the situation in every part
of the country.

Surt S. MAHANTY :
want to oppose it ?

Mr. CHAIRMAN : No, what do
you talk.

Dr. K. N. KATJU: 1 heard
them. I have never spcken. Through-
out the day I kave listeried to them.

Do you

Well, now the relation between
capital and labour is changing. A
welfare State is coming into existence.
The Government is trying 1o do what-
ever it can to remove hunger, disease
and to improve the existing conditiors.
It is not an casy job. It is not only
as if the rufers of some States instead
of getting crores are now  getting lekks,
My hen. friends frem U.P., both of
them, know it. I think there are two
lakhs of zamindars who will probably
say they have nothing. I am not talk-
ing of the ralugdars. 1 tm tlking
ol the smaller zamindars. Similarly
in Bihar too ; everywhete. It is no use
shutting our eyes to the fact that we
are passing through a social revolution.
The argument is that the pace is too
slow. But Darbherga here says that
the total amount of compensation given
to him will notr exceed scme ten to
twenty lakhs of rupees.
argument scys, “Don’t give him a

Tte other |
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penny,” 1t is all a question of argu-
ment. But it will be blindness to. say
that we are not passing through a social
revolution. There are various forces
working in this country. I am not
making any charge against anybody.
I am obliged to my hon. friend for giving
me an inkling into the working of his
mind, my hon. friend Acharya Narencra
Deva, when I referred to the Delhi
incident and said this is a land of
casteism. 1 entirely agree. He said’
that marriages between two castes Of -
communities should be a private affair.
I entirely agree with him again. Al
that was done in Delhi should not have
been done. Still that is a matter of
argument. But then we come to the.
basic qu-stion. Supposing all this was
done and they wanted to make a tamasha
ofit. There were other people whao did
not relish it and they protested. They
went about excited. Feelings were
excited and lot of bitterness about it
arose, and I told you what happened.
But what was done by the two persons
who were in the tram-car and who
were severely injured and died ?  What
was done by them ? But this is what
happens whenever there is such com-
motion, not only in Delhi but every-
where. 1 used to say and all of us used
to say ten years ago, that is before
Pakistan, that it would be absurd foxj
any Hindu to punish a Muslim in Dethi
because a Hindu was manhandled in
Peshawar. This is exactly what hap-
pened in Calcutta when I was Governor
there. In the holocaust of December
1949 and January-February 1830-
pecple were killed, manhandled ard
such wicked things tock place in Eestern
Bengal. Egually such things happered
in West Bengal ; pecple were taken cut
of the houses, pulled out of trains.
What had they done ? Itisnot a ques-
tion of one or two men, as my hon.
friends, said very eloquently, sort oi
trandishing of banners, ‘300 men
only.” Asa matter of fact, the number
is not 300—it makes no difference—
there are 500 or so, including 93 black-
marketeers, who incite from behind.
This may start a conflagration which
may be difficult to control and which
may cause an enormous loss of life.
We have seen it and I have seen it in.
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Kanpur in the year 1931, when the riots
raged for four days and 400 lives were
Jost. Itcouldnot becontrolled. Then
how to stop it ? Nobody wants to
put anyonec in jail. That is not the
object of it. I do not know what the
argument is. As only 300 or 600 per-
sons are in jail under the Preventive
Detention Act, remove it from the
Statute Book. There is no need. The
reverse of the medal is “Well, it has
peen used most cautiously, most gently
and may be that the situation improved
as a result of that.” I really wonder
sometimes, and I have wondered all
round for the last 2 days or 20 days,
as to why my friends here are so deadly
opposed to this measure. Does it mean
that it will interfere, sometimes, with
their programmes. The hon. Member
from Aligarh said that they went there—
someone said he was right and someone
said he was wrong, but it really de-
pends,—and they spoke in support of
Urdu. They said the Muslims are being
throttled. I would not quote, Sir,
but when 1 was listening today, I was
reminded of a passage in Macaulay’s
essays, ‘“ Ranke’s History of the Popes *’.
We all know about Macaulay’s Hastings
and Clive. There is an easay of his
written on History of the Popes and
I may read just one sentence, because 1
cannot have English of that descrip-
tion. Referring to the Jesuits, this
was written about 1840—he says :
“With what vehemence, with what
policy, with what exact discipline, with
Whglt dauntless courage, with what
selt-denial, with what forgetfulness of
the dearest private, with what intense
and stubborn devotion to a single
end, with what unscrupulous laxity
and versatility in the choice of means,
the Jesuits fought the battle of their
Church, is written in every page of the
annals of Europe during several gene-
rations.” I would not take any more
time of the House, but I should advise
younger people, because this is supposed
to be the House of Elders, who want
to read a fine passage of literature, to
read “‘Ranke’s History of the Popes >.

Sur1 P. V. NARAYANA :
you.

Thank
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Dr. K. N. KATJU 1 referred
to what I thought to be our traditions
in the preservation of law and order
and my hon. friend, Acharya Narendra
Deva was rather sarcastic about it.
He said “Look at him.”” He is talking
in praise of satyagraha, the fast unto
death in favour of the stoppage of cow
slaughter. I did not say anything of

“the kind. What I did say was, well

that is in our nature. That is in ac-
cordance with our traditions. That is
what was taught to us by Gandbhiji.
By non-violence if you want to further
your cause, suffer yourself, bur do not
injure any other. If you ask my opinion
about satyagraha, well, I won’t take
your time, because it is much too large
a ‘problem. There wasa discussion—
I noticed in the papers—between
the Chief Minister of U. P. and Shri
Vinoba Bhave the other day about it.
Our ancient traditions were, as I
understand  them, Sir—it would be
impertinent for me to talk in your
presence about jt—mnon-violence and
righteousness of means to attain
your ends, perfect renunciation, as
Gandhiji used to say: Treat your-
self as the trustee of whatever you
have in wealth, in intellect, in wisdom,
for the benefit of humanity. That is
what Gandhiji used to say. He could
say to a mill-owner : You are earning
Rs, 10 lakhs. Earn it, but spend as
little as you can on yourself and treat
yourself as the trustee for the remain-
ing Rs. 9,75,000. In one book which
I daily read, itis stated : Place your-
self at the disposal of the community,
whatever you have in beauty, in wis-
dom, in intellect, in your expertness, in
your skill, in your experience ; what-
ever you have, place it at the disposal
of the community. That is the tra-
dition, I say, with which we should
guard this freedom, this unity and pre-
serve the peace and tranquillity of the
land. That was what I intended to
say. I imagine I was not properly
understood or I did not make myself
quite clear. I do not want to take up
much time unnecessarily ; for me this is
not a twice-told tale, but almost a
five times-told tale.

Inow cometo the details of the Bill—
about the period two years or one year.



3725 Preventive Detention
I said, among other reasons, I wanted
to avoid excitement, annual excitement,
this sort of—I do not mean to be dero-
gatory—show. If you read all the
speeches of these two days together,

and if you cut out the kind or the
unkind references made to the
Home Minister either by name or

by official designation and if you cut
out or remove the homage paid to the
goddess of personal freedom, personal
liberty, in such’a case what is left ?
Nothing is left. I think there were
only one or two Members who dealt
with the details of the Bill or made a
few suggestions. Sir, you have been
very indulgent and if you had not
called on me to speak at 4 o’clock, I
think every other Member would have
spoken and this could have gone on up
to a few days. Now, I say that this
should be proof positive that one day’s
discussion onthe resolution which might
be brought next year would be quite

sufficient to enable us both to act as |

worshippers at the shrine of the Devi
and also to suggest any improvement
which may occur to you.

Now I come to the last point. Sug-
gestions were made to make it applicable
to different parts of India—and not
to the whole of India.
the beginning. In thefirst place, there
would be coastitutional objection that
if we left the field open, there is
nothing to prevent any State Govern-
ment from stepping in.  There are
some States today where at the present
moment and for some months at least—
a longish time—fortunately no person
has been detained. What I stated in
the other House, and what I repeat here,
is this. Tnis is what I propose to do.
1 shall write to all the States practically,
and more particularly to those States
which have got a clean slate, so to say :
“l congratulate you on your feeling
no necessity to have recourse to this
Act. This matter was discussed in
Parliament at great length, and I should
like that before you try to take advantage
of the new Act, you should let wus
know ”. And we are all acting in co-
operation. It is impossible to carry
on the Government of this country
either by the present or by any Govern-

37 CS Deb.
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ment without systematic, continuous
co-operation between the State Govern-
ments and the Government of India.
And I say to them : *Please let the
Government of India know what you
propose to do, so that we will get a
complete picture before you start oper-
ations under this Act.” I respectfully
suggest that this should meet the exigen-
cies of the situation, and should also
meet the wishes of hon. Members.
What they want is this, that where
there is tranquillity, action should not
be started. That is the main object
of making the Act apply in parts.

The last point I have to deal with is
| the question of legal assistance. Now,
| I have got before me a picture of two
| stages. The first is the stage when a
| man is detained and is taken to the place

of detention. The Act provides that as
soon as may be, and not later than five
days, he should be given the grounds
of detention and he should be asked to
| submit a representation if he waats
| to submit one. Now, please remember
that at that time the Advisory Board
| is not on the scene at all ; the Advisory
+ Board comes into the picture much
later—about four weeks later. The

T declt with it | grounds are there ; the representation
ealt with itin !

is there. The State Government con-

siders the matter, and they say, ‘““This
| is quite satisfactory. Release him.”
, Or the situation may so settle down
| that they may let the man go. But the
| Advisory Board, as I said, comes later
‘r into the picture. What I propose to

do is this. There should be no sugges-
tion that I was not quite frank with the
House about it. In this matter I have
always tried to put the State Govern-
| ments into the forefront, because it is
| their responsibility. Secondly, as to
| how they should deal with a particular
] individual in custody is entirely their
!
|

subject under the State List. We can-
not legislate upon it. So what I propose
to do is this. I will write to the State
Government like this : “Will you please
consider whether there would be any
objection to allowing any detenu, if
he so desires, t0 have an interview with
the lawyer of his choice or a friend to
enable him+o draft a representation with
respect to the ground of detention....

|

L)
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Sari B. GUPTA :
is allowed even now. I was there in
detention. We were allowed to meet
the lawyers to consult them. But noth-
ing beyonc‘lf that.

Dr. K. N. KATJU : My friend is
thinking of a case of the older days
when there was no right of personal
access to the Advisory Board so far as
the detenu was concerned. Under the
existing Act you will remember that if
the Advisory Board thought it essen-
tial, they might send for him. Other-
wise no question of getting face to face
arises. Probably in Bengal they allowed
it. They got the lawyer who drafted
the representation. And then the mat-
ter was entirely in the hands of the
Advisory Board.

SR B. GUPTA : Thatis not so.

Dr. K. N. KATJU : They might
have asked for further information from
the Advisory Board and he might
have consulted another lawyer. Then
if that is done in West Bengal, I am quite
happy. But I cannot be sure about
other States. I should like to have all
the rules and see how the situation
stands and I will address all the State
Governments to allow facilities, if a
detenu so requires, of an interview
with the legal practitioner or a legal
adviser to enable him to draft. Now if
he continues in detcntion and the case
ultimately goes to the Advisory Board,
then another chapter commences.
They get all the powers under section
9. The detenu will have notice ask-
ing if he wants to go and see the Ad-
visory Board. And if he says ‘yes’,
well he will go there and then no ques-

«tion of any lawyer comes- at that stage.
It is a question of entire face to face
discussion with the three friends who
will be sitting there with him. If he
is a rustic, you may take it from me—1I
am not talking again as a Minister—
he will excite great sympathy because
they will say : “What can a poor
rustic do ?” On the other hand if he
is a leader, then the magistrate gets
suspicious and he will say : “ Per-
haps he is leading a movement,”
Therefore I do not want to have any
third party in anyway intervening at
37 C.S. Deb.

In Bengal that
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that stage. Nor do I want that any
legal adviser should be allowed to
interview him at that stage because I
do not know what the Advisory Board
will do. But I am perfectly certain
that he will get the most fair hearing.
This is my inner conviction.

Sir, I find that Acharya Narendra
Deva started his oration by saying that
the Home Minister is an advocate
and he has therefore put up a case.
That reminded me very much of my
mother. Whenever I used to talk to
her—she was a very intelligent lady—1I
was rather grappling with her in argu-
ments. She said : “Well, who ¢4
argue with you ? You are a vakj ang
it is your business to argue.” So do
not please consider that whenever |
speak or any lawyer speaks on these
benches or on those benches, he is just
putting up a case and trying to defend
as I have had to do. We have got our
own convictions and we act according to-
our lights. My inner feeling is that
if you bring in a lawyer between the
Advisory Board and the detenu, you
would be causing him more harm than
good. Sir, these are the two or three
points which were raised in the course
of about eight hours’ discussion, so far
as the details of the Bill are concerned.
So far as the general denunciation or
so far as the general approval is con-
cerned, it is all very much in evidence.
I read somewhere : John Morley was
the editor of some daily paper and he had
an applicant before him. He asked
him at the interview, “What is your
qualification ?” He said, “I can write
very well.”  Morley asked, “Then "
He replied, “I can criticise very well.”
Morley asked him, « Any special line ?*
He replied, “General invective,” 1
was reminded of this passage in Morley’s
Autobiography. It is the general in-
vective that I cannot stand.

Sir, I once again beg the House to
take this measure into consideration.

~ Mr. CHAIRMAN : The question
1S

That the Bill further to amend the Pre-
ventive Detention Act, 1950, as passed by
the House of the People, be taken into
consideration.

The motion was adopted,
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Mr. CHAIRMAN : Now, we pro-
ceed to the clause by clause considera-
tion. Motion moved.

That clause 2 do stand part of the Bill.

There are a number of amend-
ments.

-

Sari B. GUPTA : We have not
got all the amendments.

MRr. CHAIRMAN : The point is
that clause 2 deals with the period
and the amendments of which notice
has been given, so far as I have them,
relate to the reduction of the period from
the 31st December 1954, either to
October 1953, or December 1953 or
September 1953 or November 1953.

Sur1 P. V. NARAYANA : Or isth
August 1952.

MRr. CHAIRMAN : I have not
got that. The amendments relate to
the reduction of the period from twe
years to a shorter one, either this or that
or that. These are the amendments
and I have no idea whether there are
any more amendments. .

Sarl KISHEN CHAND : There
is one for complete deletion of this
clause.

Mr. CHAIRMAN : Complete de-
letion is no amendment. Have you got
any more amendments to this clause

(addressing ~ Secretary) ?
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SECRETARY : One more amend
ment.

Sur1 P. SUNDARAYYA : T have
tabled an amendment making it 1st

April 1953.

Mr. CHAIRMAN : We have got
now 5 amendments to this clause :
one by Mr. Satyapriya Banerjee—ist
day of October 1953, one by Mr.
Sundarayya—1st April 1953, one by
Mr. Kakkilaya—31st December 1952,
next 3oth September 1953 and then
Dr. Kunzru’s —3oth day of November
1953. These are the five amendments
of which notice has been given.

SHRI P. V. NARAYANA : I have
also given notice of an amendment.

SHrI B. RATH :
one.

SHRIP.V. NARAYANA: There will
be many more.

MR. CHAIRMAN : These are the
amendments which were given up to
12 o’clock today. If you want to have
a complete list of amendments, itis no
use proceeding with this matter today.
So, we shall take up clause by clause
consideration on Monday morning at
8.15a.m. The House now stands
adjourned till 8-15 on Monday morn-
ing.

I have also given

The Council then adjourned
till a quarter past eight of the
clock on Monday, the 1rth
August 1952.

Editor of hebq’td.e's,
Rajya Sabha Secretaria},



